\ 2041 TEM NO. 32 REG STRAR COURT. 2 SECTI ON Xl
SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

BEFORE THE REG STRAR MR. MV RAMESH
Petition(s) for Special Leave to Appeal (C No(s). 21880/2014
DI RECTOR UP RAJYA KRI SHI UTPADAN MANDI PARI SHAD AND ORS

Petitioner(s)
VERSUS

AVMAR NATH | NDUSTRI ES AND ORS Respondent ( s)
(with appln. (s) for exenption fromfiling OT. and interimrelief
and office report)
Date : 07/10/2016 This petition was called on for hearing today.
For Petitioner(s)

M. Pradeep M sra, Adv.

For Respondent(s) M. Al ok Kumar, Adv.

M. Jitendra Kumar, Adv.
M. Usman Khan, Adv.

M. Rajiv Yadav, Adv.

UPON hearing the counsel the Court nmade the follow ng
ORDER

Respondent Nos. 1 and 2 have al r eady filed t he counter

affidavit.
The Ld. Counsel for the respondent No.4 has failed to file the
counter affidavit within the period stipul ated under the rules.

S ervice of notice is conmpl ete on t he r espondent No. 3
one has ent ered appear ance on his behal f. Vi ewed, in
t he matt er shal | be processed for listing bef ore t he
under t he rul es.
(M V RAMESH)
Regi strar

MG

but no

t hat cont ext

Hon&#39; bl e

Court,



